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MINISTRY OF INFORMATION AND BROADCASTING 

NOTIFICATION 

New Delhi, the3rd December. 2007 

G.S.R. 774(E).—In exercise of the powers conferred by sub-section(l) o\ Section 22 of the Cable Television 
Networks (Regulation) Act, 1995 (7 of 1995), the Central Government hereby makes the following rules farther to amend the 
Cable Television Networks Rules, 1994, namely:— 

1. (1) These rules may be called the Cable Television Networks (Third Amendment) Rules, 2007. 

(2) They shall come into force on the date of their publication in the O0ici.il Oazette. 

2. In the Cable Television Networks Rules, 1994, in rule 6, in sub-rule (6), for trie :irst proviso, the following proviso 
shall be substituted, namely: 

"Provided that a cable operator may continue to carry or include in his. ̂ soir service any television broadcast 
or channel, whose application for registration to the Central Government vv:;s made on or before 11th May, 2006 
and is under consideration, for a period upto 31st December, 2007 or 1,1! MJI::: registration has been granted or 
refused, whichever is earlier."' 

{F.No.l60l/71/2006-TV(I)l 

/OHRA CHATTERJI, Jt. Secy. 

Note :—The principal rules were published vide GSR 729(E), dated the 2L>\\, -M.-ptcmber,1994 and amended vide 
Nos-GSR 459(E), dated the 8th October, 1996, G.S.R. 710(E), dated ihe 8th September.2000, G.S.R. 282(E), dated the 
11th May,2006, G.S.R. 452(E), dated the 31 st July, 2006, G.S.R. 459(E), dated the 2nd August. 2006. G.S.R. 469(E), dated the 
9thAugust, 2006, and G.S.R. 697(E), dated lltbNovember,2006, G.S.R. 286(E)dated ! ith •\pril.2007 G.S.R. 482(E), dated the 
12th July, 2007. 
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